
RESP1JDENTS:_ Dy.Secretary,D/o.Revenue,New delhi and others., 

I. 	Sri.H. S.Ananthapadmanabha,Advocate,No.J.08,NHCS Layout, 
Third St age,Fourth Block, Basaveshwaranagar, Bangalore-79. 

2, The Deputy Secretary,Department of Revenue,M/o.Finànace, 
North I3lock,New Delhi-hO. '001. 

3. The Cohlector,Central Excise,Post Bag No.5400, 
Queens Road,Bangalore-560001. 

4.' The Addi/Deputy Cohlector(P&V),Ctome & Central Excise, 
Queens Road,Pot Bag No.5400,Bangalore-560001. 

5 	Sri.M.S.Padrnarajaiah,Senior Central Government Standing 
Counsel ,High Court Building, Bang alore-560001, 

Sxthjec1... 	
Of'the Ordg.r. passed by the Central Administrative. 

Please fjd enChssed herewith a copy of the cRDER/ STAY DER/1NTERIM ORDER/ passed by this 	in the abave mentioned aPPlication(s) on 4-01-1995. - 

- 	

REGI STRAR 
/ 	 I BRCHES, 

grn* 



N 	
h N C ANAck  

/ 
2 

Date 	 Office Notes 	 j 	 Orders of Tribunal 
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PKS VC/TVR MA 

4th January, 1994 

Orders on M.A. N0.2/95: 

Heard both sides. 

In the circumstances 

- mentioned in the M.A. we 

accede to the request of 

the applicants for extension 

of time and grant further 

jtime to make the representa-

tion. tNTe extend time upto 

and till the end of 7ehruary,-

1995. 

let a copy of this order 

be dent to the respondents 

for information. 

M!Z] 	 V.C. 
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Central Admin ratiVe Tribuflhl 
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CENTRAL ADIV1ThISTRATpJ TRIBW . 	 :-..-- 
BANGALORE BENCH ------------ 

Second Floor, 
Commercial Complex, 
In dir n a g a I' 
BANGALORE... 560 0,38. 

Dated: 150EC1994 

APPLICATIQ\J NO: 	251 of 1994. 

APPLICANTS:... Sri.N.C.&shok, 

V/s. 

RESPQDENT$:.. 
The Dy.Secretary,Deptt.of Revenue, 
M/o.Finance,NDelhj and two Others. 

T. 

	

1. 	Sri..H.S.Ananthapadmanabha, Advocate, 
NO.108,NHCS Layout,Thj.rd Stage, 
Fourth Block, Basavewsaranagar, 
Bangalore-560 079. 	- 

- 	 2. 	The Collector,Central Excise, 
Post Box No.5400,Queen's Road, 
Banga1ore560 001, 

	

3. 	Sri.M.S.Padmarajajah, 
Sr.C.G.s.C.Hjgh Court Eldg, 
Banga1ore560 001. 

Sbject; F•rwardjng  nf 
.pie of the Ordr Passed by the Central Administrative Tribunal Barga1,r 

t. --xx-- 

1ese find encl,sed herewith a copy of th' ORDER/ 
STAY OR ER/TER OBDER/ passed by this Trjbuj-j i theabove mentioned QPPlication(s) on 	24 1I-1994. 

GISTRAR  
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frompara. 9 of the objection statement filed on beharf of the 

respondents. If Governiaent havW already undertaken a review 

of tie applicant's case on the basis of his representation, 

we think it appropriate to direct respondent-2 to dispos of 

the sid representation (Annexure-A8) in accordance with law 

within a period of three months from the date of receipt •of - 

a copy of this order. 
.. 	 ---..-. 

- 
i4EMBER(A) 	 3IC-CdsIRMAN 

- -_;:- 	 -• 	---- - 	- 

/ 	
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CENTRAL ADIr4ISTRATIVE TRIBUAAL, BANGALORE BENCH,BANGALORE 

ORIGINAL APPLICATION NUMBER 251 OF 1994 

THRUSDAY, THIS THE 24TH DAY OF NOVFiBER,1994 	- 

iir.Justice P.K.Shy.msundar, 	 'Vic*-Chirman. 

1r.T.V.Ramanan, 	 Member(A) 

N.C.Ashok, 
S/o M.A.Nepomucene, 
Inspector, Central Excise, 
Headquarters Office, -Queen's Road., 
P.B.No.5400, 	- 
Bangalore-560 001. 
(By Advocate Snri H.S.Ananttiapadmanabha) 

V. 

TT- Deputy Secretary, 	r 
- - Government of India, 	 -= - 

--thiustry of Finance, 	 - 
Department of Revenue, 
Ad-hA, North Block, 
New Delhi-hO 001. 

2. Collector, 
Central. Excise, 
,Queen's Road, .P.B.No.5400, 
Banga1ore-560001. 

3. Additional/Deputy Collector (P & V) 
Customs & Central Excise, 
Queen's Road, P.B.ro.5400, 
bangalore-560 -001.- 

Applicant. 

Respondents. 

(By Standing Counsel Shri i'i.S.Padmarjaian) 

OiDER 

'.Justice P.K.Sh 
	

Vice-Chairman::... :. •.,, 	., 	- -- - 

we have heard the learned Senior Central Government Standing 

Counsel for the respondents. The applicant demands for restora-

tion of his seniority according  to the judgment of tne Supreue 

C
r, ourt 	in the DIRECT RT.CRUIT CLASS II ENGINEERIiG OFFICERS ASSO- 

CIATIOc V. ,STATE OF 1AHARASnTR [1990 	(13) 	ATC 348]. 	de 	are 

told by the learned Standing Counsel that the said claiia is 

presently under consideration and in fact so Iuucn can be gathered 


